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HOARDING AND PROFITEERING
PREVENTION BILL#*
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill to provide for the
prevention of hoarding of and
profiteering in essential commeodi-
ties of daily use”,

The motion wag adopted.
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HIGH COURT AT ALLAHABAD (ES-
TABLISHMENT OF A PERMANENT
BENCH AT AGRA) BILL*

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra): 1 beg to move for
leave to introduce a Bill to provide
for the establishment of a permanent

Bench of the High Court at Allaha-
bad at Agra.

- —

MR. DEPUTY-SPEAKER: The
question is:

““That leave be granted to in-
troduce g Bill to provide for the
establishment of a permanent
Bench of the High Court at Alla-
habad at Agra.”

The motion was adopted.
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SHRI SHAMBHU NATH CHATUR-
VEDI: I introduce the Bill.

COUNTRY FISHING BOATS PRO-
TECTION BILL*_

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Ibegto move for leave to
introduce a Bill to provide for the
protection of country fishing boats
from the competition of motor boats
and trawlers.

MR. DEPUTY-SPEAKER: The
question is;

“That leave be granted to in-
troduce a Bill to provide for the
protection of country fishing boats
from the competition of motor
boats and trawlers.”

The motion wag adopted.

SHRI P. RAJAGOPAL NAIDU: 1
introduce the Bill.

CENTRAL SALES TAX (AMEND-
MENT,; BILL*

(Amendment of section 2)

SHRI VINOD BHAI B. SHETH:
(Jamnagar): I beg to move for
leave to introduce g Bill further to
amend the Central Sales Tax, 1956.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill further t; amend
the Central Sales Tax Act, 1956.”

The motion wag adopted.

SHRI VINOD BHAI B. SHETH:
I introduce 1t the Bill.
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